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MURICIPAL ABSESSMENT (STRAITS
SEITLEMENT.)

Mr. ALLEN moved that a commumnica-
tion received by him from the Governor of
the Straits Settlement relative to the Bill  for
appointing Municipal Commissioners and for
fevying rates and taxes in the several Stations
of the Settlement of Prince of Wales Island,
Singapore, and Malacca,” and the Bill “ to
comprise in one Act the provisions necessary
for the sssessment and colleetion of Municipal

. rates and taxes in the Towns of Caleutta,
Madras, and Bombay, and the severa) sta-
tions of the Settlement of Prince of Wales
Island, Singapore, and Malacea,” be laid upon
the table and referred to the Select Commit-
tees on those Bills,

Agreed to,

MESSENGER.

Mg. CURBIE moved that Mr. Peacock
be requested to take the Bill # to consolidate
and amend the law relating to the Abkaree
Revenue in the Presidency of Fort William
in Bengal” to the Governor General for his
assent.

Agreed to.
KOTICES OF MOTIONS,

Mg. ELTIOTT pave notice that he
would, on Saturday the 22nd instant, move
the second reading of the Bill “for repealing
Act I of 1844.

Arnd of the Bill “for declanng the law for
the recovery of arrears of revenue under
ryotwsr settiements in the Madras Presi-
dency.”

‘T'he Council adjourned.

Saturday, November 22, 1856.

PRESENT ;:

The Honorable J. A, Dorin, Vice-Presideaf, in the
chair,

Hoo. 8ir J. W. Colvile, C, Allen, Ezq.,

Hon. Maj, Genl. J. Low, P. W, LeGayt, Esq.,
Hou. J, P, Graat, E. Currie, Esq.,

Hon. B, Peacock, and

D. Eliott, Esq., Hon, 8ir Arthur Bulier.

SALES OF LAND FOR ARREARS OF
REVENUE (BENGAL.)

Tae CLERK presented a Petition of
Rajah Sutt Shurn E}hnsaul concerning the
Bilt  to improve the law relating to sales of
latd for arrears of revenue in the Dengal

Presidency.”

[Nov. 22, 1856.]
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Mzr. GRANT moved that the Petition
be printed, and referred to the Seleet Comn-
mittee on the Bill.
Agreed to.

HINDOO FPOLYGAMY,

Tre CLERK also presented the follow-
ing Petitions praying for the abolition of
Hindco Polygamy

A Petition of Hiodoo Iohabitants of
Midnapore.

A Petition of Hindoo Inhabitants of
Kamarpooker in the District of Hooghly.

Mg, GRANT moved that these Petitions
be printed.

Agreed to,

ESCAPE OF TRANSFORTED FELONS.

Tur CLERK reported to the Council
that he had received, by transfer from ihe
Officiating Under-Secretary to the Govern-
ment of India in the Home Le ent, 8
cominunication from the Governor of the
Straits Settlement, submitting 8 second ime
the draft of an Act to facilitate the convie-
tion of persons accused of aiding or abetting
the escape of transported felons.

Mr. ALLEN moved that this communi-
cation be referred to the Select Committee

[ on tha Penal Code prepared by the Indian

Law Commissioners,
Agreed to.

MUNICIPAL ASSESSMENT (GENERAL.)

Mr, ELIOTT presented the Repart of
the Select Committee on the Bill *f to com-
prise in one Act the provisions necessar
{for the assessment and collection of Muoni-
cipal rates and taxes in the Towns of Cal-
cotta, Madras, and Bombay, and the several
stations of the Settlement of Prince of Wales'
Island, Singapore, and Malacca.”

MUNICIPAL ASSESSMENT (MADRAS.)

Also the Report of the Select Committee
on the Bill « for appointing Municipal Com-
missioners, and for levying rates and taxes,
in the Town of Madras.”

MUNICIPAL ASSESBMENT (STRAITS.)

Mgr. ALLEN presented the Report of
the Select Committee on the Bill * for ap-
pointing Municipal Commissioners, end for
levying rates and taxes in the several stations
of the Settlement of Prince of Wales’ Is-
land, Singapore, and Maiacea,”

27T
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MESSAGE FROM THE GOVERNOR GE-
NERAL.

The following Message from the Gover-
nor Greneral was brought by Mr, Grant and
read, .

MESSAGE No. 84,

The Governor Generzl informs the Legis-
sative Council that he has given his assent to
the Bill which was passed by them on the 8th
November 1856, entitled a2 Bill to make
better provision for the appmntment and
maintenance of Police Chowkeydara in Umes,
Towns, Stations, Suburbs, znd Bazaars in
the Presidency of Fort Willism in Bengal,”

By order ﬂ'f the Right Honorable the
Governor General.

CECIL BEADON.
Secy. to the Govt. of India,

ForT WILLIAM,
The 215t Nov. 1856,

BENGAL MARINERS FUND SOCIETY.

Mr. PEACOCK presented the Report
of the Select Committee on the Bill + to
proviie for the dissolution of the Bengal
Mariners’ and General Widows' Fund So-
ciety, and the distribution of the funds be-
longing thereto. ”

NAWAB OF THE CARNATIC,

Mr ELIOTT moved the second read-
ing of the Bill “ for repesling Act I of
1844" {for securing certain immunities and
privileges to His Highness the Nawab of
the Carnatic, his farmly, and retinue).

The motion was carried, and the Bill
read a second titne.

REEVENTE ARREARS UNDERRYOTWAR
SETTLEMENTS {FORT Sr. GEQORGE.)

Mg, ELIOTT tmoved the second read

mg of the Bill * for declaring the law for
the recovery of arrears of Revenue under
ryotwnar setiletnents in the Madras Pre-
sidency.”

The motion was carried, and the Bill
read a second time.

TOLLS ON THF EURATITA RIVER.
Mi. CURRIE moved that the Council

resolve itself iuto a Conrmittee on the Rill
“for establishing a toll on Boats and Timber
]E)l sing through the Kurratiya river in the

stnict of Bogra” ; and that the Committee
be msr.rucled to consider the Bill in the

LecisLaTivE CoUxciL.
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amended form in which it had been recom-
mended by the Select Commitiee to be
passed.

Agreed to.

The Bill passed through Committee with-
out amendment, and was reported.

NAWAB OF THE CARNATIC.

Mg, ELIOTT moved that the Bill * for
repealing Act T of 1844" be referred to &
Select Committee consisting of Mr. Allen,
Mr. LeGeyt, and the Mover.

Agreed to,

REVENUE ARREARS UNDER RYOTWAR
SETTLEMENTS (FORT S8r. GEORGE)

Mg, ELIOTT said, in the usual course,
he should now move for the appointment of a
Select Committee on the Bill ¢ for declaring
the law for the recovery of Revenue under
rvotwar settlements i the Madras Pres-
dency.” But seeing the extreme exigency of
the case-—that, in point of fact, the collec-
tion of the Revenue was wholly at a stand-
still for want of the power which this Bill
was intended to give to Collectors—that one-
half the Revenue year had already passed, and
that, before this Bill could become law under
the usual process, more than three-quarters
of it would have elapsed, and a large portion
of Revenue be, in all probability, lost, this
seemed to him to be a cass in which the
Standing Orders might be very properly
suspended. He therefore propesed to move
on Saturday next, if the Council should see
no serious objection to that course, that the
Standing Orders should be suspended,

Mg, CURRIE asked if the Honorable
Member intended that no Select Committee
should be appointed to consider the Bl

Mgr. ELIOTT said, he proposed that
the next step which the Council should take
with this Bill should be to gro into Committee
upon it.

Mgr. CURRIE said, he thought it very
desicabe that the Bill should be referred to
a Seleet Committee for consideration. He
thought it was not sufficiently explicit :—in-
deed, without the annexures, the object which
it contemmplated could not be sufficiently un-
derstood., He should, therefore, Sllu*nesl. that
the 13ill be referred to a Select (,nmmlueﬁ.
The same course had been adopted by the
Honorable Member for Bombay with re-
gard to the Water Bill for that Presidency.
The Standing Orders had been suspended
as to that Bili ; but, nevertheless, the Bil
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had been referred to a Select Committee,
had been revised by that Committee, and
had been brought forward at the next Meet-
il_:lg of the Counail after such rewm-
aron,

MRr. ELIOTT said, he thought it very
desirable that the Bill should be fully con-
sidered, and therefore he had no objection
whatever to follow the suggestion made by
the Honorable Member, Instead, therefore,
of the course which he had proposed to
take, he should now move that the Bill
be referred to a Select Commitiee consist-
ing of Mr. Allen, Mr. Currie, and the
Mover.

M. PEACOCK said, the Standing Or-

ders ought to be suspended now, otherwise
the Select Cotnmittee would pot be eble to
report upon the Bill.

Sik JAVES COLVILE said, he saw no

[Nov. 20, 1856.] Assessment (Bombay).
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OPIUM (BENGAL PRESIDENCY.)

MRr. CURRIE mored that a communi-
cation received by him from the Government
of Bengal be laid upon the table and refer-
red to the Select Committee on the Bill ¢ to
consolidate and amend the Law relating to
the cultiration of the Poppy and the manu-
facture of Opium in the Presidency of Fort
William in Benral.”

Agreeed to. .

The Council then aljourned,

S e—

Saturday, November 29, 1856.
PRESENT :
The Hovorable J, A. Dorin, Vice- President, in the

{hair.
Hon. SirJ. W, Caolvile, C. Allen, Esq.,

S, . ; Hon, Maj, v, . W, 3
objection to the appoiniment of & Select Com- ou. Maj, Genl, J, Low, P. W. LeGeyt, Eaq,,

[ . ' = \Hon. J. P, Grant, E. Currie, Esq,
mittee ; but it appeared to hun that the Bill |Hon. B, Peacock, an ’
was as exphicit a5 it well could be. It was 1}, Eliot, Esqg., Hon. Sir Arthur Bulier.

a Bill broaght i to alter the construction of
part of a parucular Section of a Regulation,
gnd, in one Section, it declared and enacted
that the Section for the recovery of arrears
of revenue should he applicable to the rea-
lization of rent due from ryots. However,

if the Honorable Member for Madras de-
sired to proceed with his Bill en Saturday

next, a Select Committee might be appoint- -

ed to-day to consider 1ts provigions in the
meantine,

Mg, ELIOTT'S motion was then put
and carried.

Mg. ELIOTT moved that the Standing
Orders be suspended, in order that the
Select Committee might be enabled to pre-
sent their Report on the Bill, and that
the Bill might be passed through the snbse-
quent stages, at the next Deeting of the
Council.

In di}ing 60, he said he should, perhaps,
have mentioned, in his Statement of objects
and reasons, more strongly than he had
doune, that the construction of Regulation
XX VIII of 1802 which the Bill would
maintain, was the construction which had
obtaied and been acted uwpon without any

uestion in almost all sthe distriets of the
Badras Presidency, uutil the year 1835,

when the Board of IRevenue issucd a Cir-

cular Qrder directing the attention of ol-
lectors Lo the coustruction which the Sudder
Dewanny Adawlut had put upon i, and
eujoining its observance,

Me. GRANT seconded the motion,

which was theu carried.

HINDOO POLYGAMY.

Tre CLERK presented the following
Petitions, praying for the abolition of Hindoo
P-::-Iygamy e

A Petiton of Hindoo Iohabitants of
Andool in the District of Hoorrhly,

A Petition of Hindoo Inhabitants of Mid-
ﬂﬂl}ﬂrﬂ'.

A Petition of Pundits and other Hmdoo
Inhabitants of Benares.

Mr. GRANT moved that the above
Petitions be printed,

Agreed to.

Tue CLERK also presented the follow.
ing Petitions ;—

FRAUDULENT CONCEALMENT OF
PROFERTY.

A Petition of certain Native merchants of
Delhi, praying that measures may be taken
to prevent the secreting of propeniy to evade
the payment of just debts.

Mi. PEACOCK moved that the above
Petition be printed.

Agreed to.

MUNICIPAL ASSESSMENT (ROMBAY).

A Petition of Justices of the Peace for
the Town and Island of Bombay against
the provisions contained in the draft of a
Bill {lately referred te the DBench by Mr.
Le(Geyt) to amend and consolidate the laws
relating to Municipal Taxes in the Islands of

Bombay and Colaba.



